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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
CRIM NAL APPEAL No. 682 OF 1999
PRATAP SI NGH AND ANR. Appel | ant (s)
VERSUS
STATE OF M P. Respondent (s)

(with appln. For exenption fromfiling O & office report)
Date : 29/04/2004 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE DORAI SWAMY RAJU
HON BLE MR JUSTI CE ARI JI T PASAYAT

For Appellant(s)M. Ri shi Kesh, Adv.

For Respondent (s)M. S Dave, Adv. for
Ms. Vi bha Datta Makhija, Adv.

UPON hearing counsel the Court nade the foll ow ng

ORDER
Counsel for the respondent is alone present. Counsel for the appellant was not present in th
e forenoon when the matter was called for the first time. He is not present even in the after
noon at the second call. Call after sunmmer vacation.

(D. L. Chugh) (Vijay Aggarwal)
AR- cum PS Court Master



